
IN' THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.335 of 1991 

DATE OF JUDGMENT: 25th June, 1993. 

BETWEEN: 

Mr. K.Venugopal Rao 	 Applicant 

1. The Union of India, 
Railway Board, 
Ministry of Railway, 
repjrsented by its 
Dt5u4 Di rector, 
ESST, G(R), Railway Bhavan, 
New Delhj_110001. 

2.The Union Public Service Commission, 
(Jrepresented by its Secretary, 
New Delhi. 

3. The Chairman, 
(South Central Railway Hospital), 
Medical Board, 
Secuncjerabed. Respondents 

APPEARANCE: 

eOUNSEL FOR THE APPLICANT: Mr. C.Suryanarayana Rab, AdVocate 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Sr. CGSC 

CORAM: 

Hon'ble Shri Justice V.Neelac3rj Ran, Vice Chairman 

Hon'ble Shri P.T.Thiruvengadam, Member (Aarnn.) 

contd.... 



JUDGMENT OFTHE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI WUSTICE V.NEELADRI RAt), VICE CHAIRMAN 

The applicant was selected in the Engineering 

Service in the Railways on the basis of his performance in 

the Civil Engineering Examination conducted by the Union 

Public Service Commission in 1989. The Medical Board 

considered him unfit for the categories E to v and found 

him fit for the category VII. Being aggrieved, the applicant 

preferred an appeal to the appellate Board. The Appellate 

Board found him unfit in the category VII also. 

2. 	It was contended by the applicant as under:- 

When the appeal by the applicant is against the 

adverse order in regard to the categories 1 toi/t1it is 

not open to the Appellate Board to consider his case in 

regard to the category VII also when the fitness of the 

applicant in regard to the said category was not referred to 

by him./(FrthetaceY of the report of the npntxfx*kE 

Appellate Board was not produced'ut the relevant portion 

was extracted at Para 2, Page-3 of the counter. It is not 

clear from the above as to whether the Appellate Board kept 

in view the different standards for fitness for category VIL 

while id the above report. Hence, it is just and proper 

to remit the matter back by directing the 1st respondent 

to get the applicant examined by the Appellate Board for 

considering as to whether the applicant is medically fit 

for category VII on the basis of the Standards fixed for 

the said category. If ultimately the applicant is found 
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medically fit for the said post, heMs to be given appointment 

within one month from the date of receipt of the report from 

the Appellate Board and on such appointment he will be 

entitled to the original seniorityand ofcourse he will not 

be entitled to any monetary benefit. The report of the 1st 

medical Board has to be placed before the Appellate Board 

at the time of consideration in pursuance of this order. 

3• 	The necessary notice to the applicant requiring 

him to appear before the Appellate Board has to be given 

within four weeks from the date of receipt of this order. 

If the appellate Board is going to find that the applidant 

is not fit for the category VII, reasons for the same have to 

'LA 'cU-t 
be communicated to the applicant for -h4-e---s-te-ttng that he 

/ 

futfils the necessary standards and he is now actually 

working as a Lecturer, in a private College on temporary 

basis. 

The OA is ordered accordingly. No costs. 

(Dictated in the open Court). 

\ 	(P.T.THIRIJVENGADAM) 	 (V.NEELADRI RAo) 
Member(Admn.) 	 Vice Chairman 	7 

Dted: 25th June, 1993. 

Apy Regist J) 

vsn 
To 

The Deputy Director, Railway Board, Union of India, 
Ministry of Railway, ESST, G(R) Railway Bhavan, New Eelhi-10 
The Secretary, IJ.P.S.C. New Delhi. 
The Chiarman, S.C.Ply Hospital, Medical Board, Secunderabad. 

4.One copy to 'Mr.C.Suryanarayana Rao, Advocate,6.-1.-119/5 
Padma rao nagar,Secunderabad. 

S. One copy to Mr.N.R.LEvraj, Sr.CGSC CAT.Hyd, 
6. One 'copy to Library, CAT.Hyd. 
7 • One spare copy, 
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TYPED BY • 	COMPARED BY 

CHECKED BY 7 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDEPABAD BENCH AT HYDERABAD. 

H. 

THE HON'BLL MR.LflJSTICE V.NEELADRI RAO/ 
VICE CHAIRMAN 7 

AND 
eim lUVsAJc,AU- 

THE HON'BLE MR.b.DALA5tJDflAJ4jS.MJ 
MENBER(ALNN) 

A. 

THE HON'BLE M%{.T.CHANDRASEKHAR 
9bDY ; MEER(JUtL) 

DATED: 	 -1993 

1 

R.P./ C.P/MA.No. 

in 

O.A.No. 	33S. c1 	
. 

T.A.No. 	 (V.p.No 	. 	) 

AdmStt and Jnterirn dectioñs 

issued.) 	 . 

Allwe7. 

Dispbsed of with directions 

Dismiss d as withdrawn. 	 II  

Dismiss d 	 . 	F 

Djsmiss dfor default.  

Ordere Reje&ted. 	 F 

- No order'á?to co.Etscc2 . 

pvm.  
Csntr& Admjñjstatjye Tribunal 	. 
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